
Th.iTIVn iPi^IWCIPAL BENCHj
NE.'V DELHI.

R. A.Mo, 243/95.

IN

O.A,No.221/95, Date of Incision: 20.9.95

HCJI'BIH MR. MEMBER (a)

HQnJ'BIa dr. A.U^IiAVALLI, M£MB£R(j)

Sh3?:L Vij a/ D ave
S/o Shri M.D.Dave^
i/o quarter No,1226,
Sector 7, R.K.Purain,
Nev/Delhi- 110Ce2 Applicant.'

versus

1, union of ^ndia through the
S^ecretary, Ministr/ of I 8. B,
Govt. of India,
Shastri Bhawan,
Me w D'e Ih i -J.10301.

2. Th^-? Director,
Doordarshan Kendra,

Ministry of -information 8. Broadcasting,
Mew Ds Jhi-110001. Rssp .ondents

CRDER (BY CIRGJ UTItlN }

By Hon'ble lAr. S.R.Adige. MemberCa).

have perused the coatsnts of the R.A. None

of the.g rounds contained therein bring it within the

scope and ambit of 'Order 47 Rule 1 CFG under which a loot

any order/ decision/judgment of the Tribunal can be

re vie I'ved.

2, In the guise of a review application^ the

applicant has actually filed an appeal and has sought

to re argua the c ase, v\tiich is not permissible as has

been laid down by th© Hon'ble .Supreme Court in AH

1979 SC 1047 A.T,3ha,rma Vs. A.P.Sharrna; AIR 1975 SC ISO-C

Chaii^ra Kant a Vs. Sheikh Habib and also in >\IR 1904 SC

1372 Thungabhadra Industries ltd. Vs. Govt, of Andhra

Pradesh.'
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3, Ojr judgment was a considaped one,

deliverf^d after hearing both parties at considerable

length and perusing the n^atsrials on record and ivarrants

no interference by way of raviey;,'

4. The R.A. is rejected.
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